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SHRI MALLIKARJUN : Sir,

railway is taking adequate safety

the major accident
of October a high-level stafl' team
has been constituted t6 ensure
complete co-operation between the
traffic, civil engineering, mechani-
cal engineering, signal telecommuni-
cation and other departments which
are c¢onicerned with the safety mea-
sures, Apart from that, the Gceneral
Managers have also been instructed
to see that they will have a monthly
review of the happenings. Apart
from that, since the hon. Member
desires to know how preventive
measures we are taking because of
the advancement of the technology
also, some sophisticated ultrasonic
device has been used to detect flaws

measures, After

in the rails, and so on and so forth-

we  are taking measures.

THE SALES PROMOTION

EMPLOYEES (CONDITIONS

OF SERVICE) AMENDMENT
BILL, 1979—con(d,

SHRI SHRIDHAR  WASU-
DEO DHABE {Maharashtra):
Mr. Deputy Chairman, Sir, this
Amendment Bill has been bro-
ought to implement the recommen-
dations of the Committee on Sub-
ordinate  Legislation  which said
that rule g should be given legisla-
tive - backing. Therefore.  section
11A is being added by this Amend-
ing Blll

Sn', while supporting this Bill—
it is a very laudable Bill—I would
like to say that there are certain
questions which the sales promotion
employees are directly concerned
with. The Sales Promotion Emplo-
yees (Conditions of Service) Act,
was passed in 1976, and in fact
as far back as 1g72 an assurance was
given by Mr. R.K. Khadilkar.
the Minister at that time, to the
House that the provisions of the
Industrial  Disputes Act of 1947
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would be made applicable to them.
When the Sales Promotion Employ-

ees (Conditions of Service) Act,
1976 was enacted, surprisingly
the Industrial Disputes Act' was
not made  applicable directly

by amending that Act, but certain
provisions were made therein which
were at that time criticised. Again I
would like the Minister to seriously
consider whether this opportunity
should have heen taken to amend
the Act so as to give relief to all
the sales promotion employees.

Sir, this mainly arose out of the
pharmaceutical  or drug industry
in which a very large number of
employees are working having no
protection under the ' Industrial
Disputes. Act. In fact the annual
sales turn-over of the multinational
companies in the drug industry, is
about Rs. 400 crores. The majority
of the employees in this industry
are the sales promotion employees

" or the medical representatives, Sir,

their average salary is more than
Rs. 1,200 P.M. and much more
than that, Even the clerks in this
industry get Rs. 1,000, Under sec-
tion 2 D of the Act a provision has
been made that it will apply only
to those employees whose salary
is not more than Rs, 750 At that
time alsg criticism was made against
the Act because the protection was
not given to all the sales promotion
employees, medical representatives
and others who were working for
sales  promotion. Hardly 20 per
cent of the emplovees are covered
by this Act. Therefore, this measure
in practice has not been useful to.
a larg: number of sales promotion.
employees working in this ind.

Sir, in this connection 1 would
also like to say about the Industrial
Disputes Act, which is a major Act
which has been made applicable
under the provision of section 8 of
this Act. And the other Acts which
have also been made applicable relate
to maternity benefit, payment of
bonus, minimum wages and payment
of gratuity. Sir, there is a large-

21 8§
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scale closure of industries in the drug
and other fields in the country, and
a large number of lock-outs are also
taking place. But, Sir, the most
important amendment which should
have been made about closure has
not even been brought forward up
till by the Government though
it has got a reputation that it is an
Ordinance-making Government.

Sir, in its decision on 29-9-1978,
the Supreme Court, in ' the case
Excle Wear and othersv. the Union
of India, declared that the <losure
section of the Industrial Disputes
Act, section 25 {0) as a’'whole is ultra
vires and in violation of article 19
(1) (g) and thus invalid. That means,
closure heing a fundamental right
of the employers, legislation cannot
be made to regulate it. The Act pro-
vided that three months notice is
to be given hefore a closure is under-
taken. And if a closure is made in
violation of the Industrial Disputes
Act, 1947, prosecution could be made
under section 25(R). And this pro-
vision has also been held ulira vires.
Therefore, it is a very serious question
which is facing the workers, even
-the sales promotion employees in
the drug and other industries. What
will happen now ? They will have no
compensation rights, nor protection
against arbitrary closure. In reply
to my Unstarred Question No. 2064
today, the Minister has replied
“Government are considering ° the
legitimate changes necessary in the
exsiting law in aorder to safeguard the
interests of the working class.” Sir, the
Industrial Relations Bill was thrown
out by this House and the other
House. Even a select Coinmittee
could not be formed. But it is
regrettable that no positive steps
have been taken to change the In-
dustrial Disputes Act, 1947 which
is so old and requires a lot of amend-
ments. Apart {from the question of
recoguition of unions which may be
a controversial matter, there are other
provisions which can be considered
immediatcly like the definition of
“employer” and ‘“‘employee”, the
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implemegntation machinery for the
awards of the tribunal, giving
powers to the labour courts and in-
dustrial courts to get them directly
executed, and so on. There are many
matters in the Industrial Disputes Act
which need to be given a second
look so that the law is made up-to
date, in view of the Supreme Court
and other judicial decisions also.
Therefore, T would like to take this
opportunity to appeal to the Minister
concerned that the definition of ““sales
promotion employee” restricting it
to persons with a salary of Rs. 750
should be changed so that all the
sales promotion employees who are
working in this field are able to get
relief. In fact, Sir, under the In-
dustrial Disputes Act, in the Indian
Airlines even the pilot and others
who are getting Rs. 1,700 as salary
are held to be workmen. But so
far as this definition is concerned,
a large number of employees, about
80 per cent of the employees, in-
cluding those who are doing clerical
work, are out of purview of the Act.
Therefore, the general demand of
the working class working in this in-
dustry as well as sales promotion em-
ployees is that ‘the definition should
be widened and they should be given
protection. Secondly, T would like
him immediately to take steps so
that the decision of the Supreme Court
on closures is set right and the Acc
isamended insucha way that workets
do not suffer because of the arbitrary
closure of industries in many places.

Lastly, I would like to say that
Industrial Disputes | Act, 1947 re-
quires a large number of amendments
and there is no reason why it should
be delayed. I would like the Govern-
ment immediately to consider the
proposals which are already pending
with them so that Act is suitably
amended. The controwersial matters
may be taken up after, but other
amendments on matters like definition
of “workman”,“employer”, execution
of awards and so on, may be made
immediately to make the Act up-
to-date so that the workers will be
able to get the henefit which they
are entitled to get,

-~
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Therefore, while supporting this
Bill, I woula nke to request the Minister
o consider overhauling the whole
Act and bringing suitable amend-
ments to the Act so that all the
sales promotion employecs are
brought on par and they get all the
benefit which the working .class are
entitled to get. Thank you.

Dr. M.M.S. SIDDHU (Uttar
Pradesh) : Mr. Deputy Chairman,
this Bill, as it has been rightly pointed
out by the honourable Shri Dhabe,
is an enabling Bill to get over certain
lacunae which were pointed out
by the Committee on Subordinate
Legislation where the rule might
have been challenged if this provision
werenotincludedin the Act. Sofar it
isa welcome move. It protects a certain
class of employces whose rights could
‘have been challenged. But I also
join with him, whether it serves
the purpose of giving them full pro-
tection. The purpose of this Bill has
beento give those who are employed
insales promotion complete protection
if possible.  But as it has -been rightly
pointed out, even at the time when
these lacunae were pointed out when
a Bill was being considered, the Govern-
ment  did not take note of the debate
at that time. Even at that time it

was pointed out that hardly 20 per .

cent of those emploved in sales
promotion would bhe covered within
the provisions of this Act. Eighty
per cent are left out. In other words out
of 20,000 persons who are employed
hardly a few persons get this benefit
and that is due fo the fact that
the definition is such that those who
are drawing total emoluments of Rs.
750 and more aré not covered within
that. Astrangelogicwas put forward
by the honouurable Minister, Shri
Raghunatha Reddy. In his wisdom
he said that if there is any difficulty
later on, we will bring it out I may
be permitted to quote his words. He
said that those persons who draw
a salary of whose total emoluments
are mare than Rs. 750, or may be
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Rs. 751, take care of themselves.

I quote from the Lok Sabha debate

dated January 12, 1976,—“But

for the time being it is felt that such

persons are capable of protecting

themselves without the help of law.”

“Therefore, we...... ”—the hon-

ourable Minister—“...... thought

that people getting only about Rs.

750 as  salary or rermuneration

should be'protected by hringing them

within the purview of the law.”

This was a strange logic that 20 ver

cent will be covered and 8o per cent

will  remain  uncovered. If you

go through the debates at that time,

even at that time what was agitating

the minds of the Members was that

the multinationals are those who did

not want tnese employees to be

covered by them; they had two

ways of doing it: one was to pay them

more so that their employees do

not gei the henefit of this provision.

And what are those benefits will

they be covered by the Industrial
disputes Act or the Gratuity Act?
Will they get maternity leave, bonus,
etc. Can anybody say thata person who'
draws Rs. 751/- should not be covered
and a person who draws Rs. 749/-
will only be covered ?

Secondly, these multinationals have
done one another thing to exclude
these persons from the purview of the
law. They have designated their sales
promotion employees as officers ra ther
than calling them workers or employ-
ees. They want to remove these emp-
lovees from the ambit of these clauses,
I would request the hon. Minister to
think over whether it would not h ave
been better if a comprehensive legis-
lation had been hrought forward.
Even today, in reply to Starred Ques-
tion No. 345 in this House in the name
of .Shrimati Kanak Mukherjee, the
hon. Minister of Lahour has sta ted :
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The Federation of the Medical Re-
presentatives’ Associations of India
has submitted a charter of demands
on various occasions=—in November
1978 and more recently in October
1980. The Government has examined
this charter of demands carefully
and certain amendments to the Act
of 1976 are under consideration.

Therefore, the Government itselfrea-
lises that the demand of these medical
representatives are genuine and are
worthy of consideration and that thev
are thinking of modifying the Act.
Therefore, there was no hurry to
bring forward this piece of legislation
now and another one later.

Another factor which causes con-
cern is how far the principal Act
has been implemented in the States,
Section 8 of the principal Act em-
powers the State Governments to
rotify their Inspectors. According
to my information these Inspectors
have not been appointed in all the
States, I have no means of veryfying
this, The representatives have told
me that some of the States have not
done it, If my information is correct.
the hon. Minister may ensure that the
States do implement the provisions
of the Act, At any rate. I wish to
draw the attention of the hon,

Labour Minister to this point as well,

Now, pharmaceutical industry
has been chosen; but I feel this law
should have been extended to other
industries as well, The hon. Mi-
nister may point out to us to how
many other industries this Act has
been extended, To my knowledge
this has been ~xtended only to the
pharmaceutical industry,

Another fartor I wish to mention
is that the workers generally get
some social security benefits. Fer
instance, the Employees State In-
surance Act gives certain benefits
to those who are working in an

: Sales Promotion [ RAJYA SABHA ]
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industry, 1 am not sure whether
these cmployees in the pharmaceuti-
cal industry come under the ESI
If thev have not been
covered, they should be covered,
because this one covers the pharma-
ceutical industry as well, But there
is another thing which has exercised
my mind and, it is that the workers do
not getsome of the socially good things
that the Labour Ministry wants to
do under the ESI Scheme, especially
the medical benefits. The workers
do not get these benefits, May I
point out ‘in this very - connection,
the news item which has been pub-
lished in the newspapers only
yesterday ?

“Industrialist given ESI hospital
land in South Delhi:

One of the big concerns of the
Modi’s has been given the land
which was earmarked for the ESI
hospital for the workers and that
land under some pretext has been
given to the industrialist,”

That land, under some pretext,
has been given to an industrialist
though the Department had paid the
money and had not taken possession
of the land because the jhuggis and
jhopris were not removed by the
DDA, Sir, T may be permifted to
quote the item :

“Ten acres of land had been
earmarked for the ESI hospital in
Saket, a South Delhi colony, This
hospital would have served ‘lakhs
of workers who find it hard tw
commute hetween the Sonth Delhi
locality and the distant Basai
Darapur Hospital and reason for
the sudden cancellation hefore the
actual possession of the land was
the presence of some jhuggis, After
the money had been paid by the
Department. the ESI authorities
said that they would take pos-
session of the land after the jhuggis
were removed by the DDA, But,
when the time came, they were-
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told that they had failed to take
possession of the land, and, there-

fore, the allotment had been can-
celled.”
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And, Sir, this land has been given to
the Mecdis for construction of a hos-
pital. For what ? For providing
facilities comparable to those avail-
able in the medical centres in the
cities like New York, Tokyo and
London. A laudable objective! But,
Sir, may I ask whether the interests
of the labour, interests of the wor-
kers, should not be taken into consi-
deration especially when that hospital
was to come up in South Delhi?
Why on earth should an industrialist
be given this piece of land? On
another plot of land no hospital
would come up for years to come,
Therefore, taking this into account
we can try to have an overall view
of the picture. I am not going
into the demands of the Federation
of Medical Representatives as given
in their petition as I have been
given an assurance that the Go-
vernment is sympathetically consi-
dering their case and I do hope that
they would take a humanitarian
view of it and I would request them
to take a humanitarian view of it
and to see that Rs, 750/- is not a
great amount these days, If it is
Rs, 750/- p.m. decided in 1976, in
terms of purchasing power, you can
see what 1t would be today.

Another point that T would like
to bring to your notice is that many
of the things which the sales promotion
representatives do or get are ad.'ed
to their salary. For example, the
samples that they sell under sales
promotion are shown as so much
spant on those sale representatives and
the literature that they pass on or the
travel facilities that they get are all
added. But they forget how much
sales promotion work they do., As
far as T am concerned, I would like
to say that the sales promotion
done by the multinatioals and
others has been a source of mal-
practice to which attention has
been drawn by the Director of the

1450 RS—8
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WHO in New Delhi, Dr. Gunaratne,
The way the multi-nationals work,
the sales promotion works, the kick-
backs that they give, the free samples
that they give, is not healthy for a
pharmaceutical industry and even
for the health of the profession as
well, Therefore, while I am wel-
coming this measure, as it is in the
interests of the employees, I would
implore upon the Minister that he
should bring in a comprehensive
Bill and cover them so that the
benefits are available to a larger
section of the people who have been
left out, :

1980 ]

Thank you, Sir.

MR. DEPUTY CHAIRMAN:
Shri Gupta.

= aw w@d waE T (f4gre):
IravfT UEEm, A ¥ S
Tt (FEEE AT @iAE UEE)
1976 W ¥FrA 110 SEA HT
WqE 3 fqgas F T AT OAAT
§ ) 93 A% 7F FIFA FT N §
Tad 1% wgfa A g 9w g
X & Tawr wgd ued Fval §
#ifF g% gra Al W AE@ X
TEEEt § g o 3™ fraw R
W Faz ¥ ghaur faer @ AW
sEa 1 mfasw gfaar fedr e
am & 9t o A e oaw &
ofiHe & wf@ faa osdt & A
I WY FEAN §F % | T| ORI
XFEA T g zeF fau sEw aww
% fag =g weigm T m@T )
G qrA § HAY WEET FT A
&Y 7 ardi Ay WL AW FEAT E
qg FEA S I AMT AVGY AT
W gaqa § 97 q3 HAET =qAT
A A A oA gl & FA
faare Fwar aga & sfEa ar SN
JFwT 9 F daedr &1 wifasw § 1
el & wifgsw § faw =g @
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™ g R ouw R o'y & Et
g | ImEwmfy AgREa, gl 9X 48
yEaE & & oamTiT gE ad
8 & Fewr g Swim fRar e
qHAT &, TG oG IX W A feady
@ F1 fwpq o1 SUF THA 6
¥ foaa wifasw & 59 @i gifaes
% wafas 9 giaer @ faee
g M T A7 T O,
wefgaa feege  wwe, wedfad
e e, fufTawm 389 e,
9z ATF T UFRE, T oTR
= wEe, oW g gfeed |
fray oz a1 we FE A T Q@
A OI§ W AT A ogem

AFEH  F g ' ERn o
JqEaATfa AgEE, FE W T,
ox ggr faaa W geemw §
aft & &g o fFE grmmy &
qg 98 3™ a@ F1 SIS FQT
WA W FEE AE9E 99 9% UF
g &YE WD & § OEy
gt e & fao goem qore <@ )
wfae ® @@y wERy & AN
UTHYT FT AT g 5 o@H o
IE XL T AR O WG A A A
g AfFT @S w1 gEuE 9 g1 W)
fod Al w1 wfesw @ @ o=d
FE FE w1 gRPEFE W A
FOAT AT FFA § 1 TG FTOT @
f5 oo fom @ ¥ smm o@
T g, ww faadr sy gfawd
Trarft & fau g qEni @ ag
I A s a1 W g 1 mfag
H g1 F GEEH AT SR |

@ OAE ¥ U JFWA 10 §
T WH Ig FEHP TEHER Y
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“Provided that nothing con-
tained in this sub-section shall ren-
der any such person liableto any
punishment provided in the section
if he proves that the offence was
committed  without his knaow-
ledge or that he exercised due
diligence to prevent the commis-
sion of such offence.”

UF qg S AT qO0E § °

“that he exercised due diligence
to prevent the commission of such
offence.”

7g WK WA F d@, FT FIE AT
qQrATET THF B2 § o7 gFA1E | AT
feft ot wreATaR ®t TAA fag faar ST
a7 & fF 3% Frfma T8 0, g
#1% A1 foedt foan & s Wy wg W
qFar 8, a8 W FFP G gFA g &
gAT AT T AT A1 wg fRavoar
A= F garfedr sfeae &1 AT
% 399 Taq oy gafan § fSeaar
TEE | WA, A i A faawa
gL § 9 qFaT g | SHH HIS A
Tear w3t g fF foad i ag «9 gFar -
g afas «§f =7 a1 &1 SEOE AR
R ARG

¥ AdT wgiRg F1 A TW A<E

TAFM—TE 3F & “If he
that the offence was commit-
ted  without  his

T T @A A IfEw grm, SqfeE-
w0 & fAg N 1% & | aweg SwE

U TE—He has exercised all
diligence to prevent the
such offence’

proves

knowledge’.

due
commission of

7g 3T a7 Wg g fraw @ a}
gW AT F1 TR TE FT g |
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QAT @ weg FI, TFAT Al garar
& Ifgy wR wg H Ag G99 11 W

R AF-fF (2) & IH 2——
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“No court shall take cognizance
of the offence under this Act unless
the complaint therecof is made
within six months of the day on
which the offence is alleged to have

been committed,” 4§ ‘within
six months of the day on which
the offence is alleged to have been
committed’

AN FE ATET A1 TH W1 g, AT
TFATET T AT 20 foeg aar @t agr
= g fF osq @ w1 oAa o
8% Qg | 7R Ag ft qar 9 99 g%
% 5o fau =7 azg &1 FrA AE, A
g B FEH FT AAT I FT AT qG
grm fF g ot F1% WY urATAT 3EA
qg 9§ qFar |

2

§ a1 waw g fE oag wn
FEA ST FHSCHT  FE T AT
0¥ T TWITH ey U9 99 9
HX IT AW A S oagr gwr faam,
frraforn s, ST % %9-

¢ f & o F9A <@ o @ g
THFT H I FAT FT AT TG A
g AT A7 | Ug W AT FT JIAF
2, AUl qg B WeN & fAfwdmm
M A W A9 1 gaw g fF
ag wmAax & fAw @w o AR
FEAT ART 1 AT @ g fF
w3 "GN FgT & FW  §EA ¥
AT B WEW F #aL R0 A@0 A
AAFTY FF AR [T F Foazg
wza FTAT fagd  FTaEw gloaw,
e fag og #F aga FW qAA
BT & | A 8 FW dF a9 FT AAT

¥ 2q qv @A =gy |

& =g fo st wgEa ag S A
oTC g Ha o fad g ozEd sEl @
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faa s ux Fnigfas miziz
@ | § ou faw fag g ¥ faaw
& faeme wgwa 3 oo fad dm de
R ag BRT €1 Uy gar v fiE
F [AgR A% @ ey gmr sf=a
T g, afew g wfaT uwRe &
HILqT a1l FT & @I U THE
qmgd AT ATEY | W1 & FE
FIH AU AT FE FIEAT E

A ATs, Wga fw (ver w3
JEAmfT S, § SR &1 39 97 7B
fasm® ¥ 387 FgaT SEar | 9y 4
w=Y g % =9 fag9os ox av zEd o7
O AGE-HIT  FIAT &, IT%] ST
agq w¥er | g1, afeT siwm & gia
g1 G g 5 g% i SE UL S
BT T &y 77 g foms 9= #1 e
fager awaT e, 5@ & F 9% 7€
ST, I 41 9H avg & g e agE g
X AEHT S 9T ey a1d, IF 9T
qaET q FL |

ag A "G @ W WU WA
e g F fEgEm ow o@m #}
wrHeafera, @Al W gEO TEE
A A g WISl FA ATl -
frar s g, sEd & 70 W fgear
faxet wwfedi &1 8 + Fo faRwd
Frfmar @9, %O dgIHEd F-
frat frw #3F 70 T @ =
oy faomaw ¥ f&r gu £

Tt Ug g fF zEE &1 oaWA
Rl 39 A FT AT GA-IHEI OF
FCF IAF AT F HRAY TG F, &
¢ A Ao F1 gz q@ FF UEE
4 o F9Y a7 wfowm & g AT
fegeam &Y Swar I®FT @ORET 2
T WTET qrood grn F a8 F9-
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[fr @rsd wigT faww]

frar FhaF0s W @ FUT
&H FT AT FAC § 1 qERA A
TS FAT ITA G TC & TF TF
FeqAl ¥ g9 AT@, TF FUT AT 3}
FOT R LA @Y EE & AT HY Jav
fagza fear fF 70 @ & ga1 Q@
FPME FEfAT F 9 AT {B
Pryalr wegfaat & aa & 1 ar f&<
TAF QLA Y FAA AR ST AR WIE-
arx dwr g, IA4 Ry a0F v A
AEEEY A% & W, AR FIE FIT AT
qTaf 7 & f5 ARy Sy oF AwlE
FrqAIE WA & A & ATAAT
g AT § &1 ST FHAT Q, T o ITHT
7 fAF zaq swar gemme A AR
3T g g5 g 7

 Iqgurata s, & I dr w51
7E TR A fag AR AR T
qET A FE 1 H T AW A faAger
HIAT T T@AT g | | TG FGAT =A1gAT
7 % R geeR e @ W) 8|
oA # AR 2 fF 9 qaaa &5y,
S{T T ST IATZAT TI7 FT FTH FA
g AW o et &1 & w4 g,
ITH! 9T qF 3 gAIA glaaw 7@y &
1Y AT OF FHAR FT AT E, G aF
TZ HTH T 3 A1 2 &1 7gl, TWIF
TF qTh §H A 1T FgA &1 (% A agar
FEA0 FT L §, & 4 o =g
& 5 agf uF FrATaTdy g9ar ¥ swAedr
F1A7 g1, al {6 Iq sqaeqT 1 Fra9
F29 & fqu gt Y Axar & o6 97 =2
ST ST QY QST AT AT, 99T &)
feear fae #3% A1 37 Wmfeg
JY 5 35 g i § W oy Fwaa
Z % 3t a5Y 797 va% g g s
arfaF 30T S AT W@ § 9g @A
SATET §—- TTAT TGT A7 I FEGAT FTF1S
nF AFIT OF 5.7 HI 90 9T @9 FT

[RAJYA SABHA]

I
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|
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|
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|WTE | AT A FIAT (I THTSTE
# Al 7 graT-aTan, A@faal @1 3 §
IHAHY AV HTT FAT &7 TG FT TF |
fa% oF oW #7T T FTEAT TH EAE
AT g1 qFaT § . HT T W@ @
§ UF g W

# oy fraem weaT f sere i
0T g WTF T AT § A Sy
FAFY &1, a1 94T SAGT  ATITF
e fad arfd sgE qATE 9T AT
T g aF A H ag Y Igm 5 5w
I FT A FTA &, T9H] HAA AT
F A R w@ g, A e
o foo As9 goe AT fom o #iK
T FFfAAT FT GAFT TRIAFT FV.
AT Aty |

# oS FIAT JgaAr g fFoAmrd
EGICIE A E G ER E C U S 1
A F A OWATH FEET G, SHE
T ATEHT gfAAT § FIE T G AR
HHAT | TF qCF AT dT Jg AMMGU o7
5 ag afaar sa  awr wwfar
% AefeR Featrat fas ama &=
q 9137 4T, IqH F10-15 BT {ATH
AT FIF WA AT F1 AT g AT |
AZEA AN AEI FT T | ar § g
TEATE o 3% FH AT ST IAHT
TS & FUT TE FATH FAT 4
g W ST AT A9 A7 Feq-TEISH
F A T AN THAN @iz femr
FW , ag al dgd g@ver fgmwm g
gty & 38 fae1 %1 qud« £ gUama
FGT & 517 0F {7 ThAT 97 90
7 S gg 15 fawr wmed

7q 3% g fF o &g 1976 F
FA H T T3ATE T FAT A8
FT AT, 7 o1 qry & 1 e &
TR g 5w A wR g



€ certain

233 Sales Promotion
Employees (Conditions

Ffaarsit F GEErsi ¥t e ¥ T@a gu
ATF FS uF wENIfaa fra, w1
ux fagas F1§ oF wAGaT 57 93T
AT FAAT T qF Q11 Afgu qrfw
fgrgeam & 7z S qz-w =59 @ §,
ST RO F FTCATHISAT 997 @Y 2,
= 9% fageaor faar oT ¥

TRl weAl & A & 37 fa &1, &
GAT ST AT §, SEFT &1 A4q HwAT
g, sy @ra & g =ngar § B ag
THS-THS  ATA FAT & FIE ATHAT
AT T 99 aF {5 o g AT T
arg forad #2781, foqe F:8 a=m
F w12 TEAT 7 g faay fergeaa ®
3 aga wFataar A faqur weafaat
ST @t o 9z Y e gy 5 g
€, Afed JITHRT T GATL TATET T Fooll

TF 3 &, IT T WFT AT |

T AT AT TF AFAT AETS HLH
T X9 FT HATHATE FLATAT, HAAT TTA A
AIAR FUE | AFT AH a0 THAT §
fF g9 g9 @1 SET AW &4,
FFRT T2 AT T ;S A AT A
g | I AT AR & F g Araw 7
TeF AR aq,  ar fqadr seEr g,
Fgavg FFalagi A fazelr Feafazy
FT TSR FT TETT TT @ AT
ST G 7 AT9 9 % AT THEAT  FIW
IS FT BAAT FL dATfH T & T0T
ST F AT IAE qTA S g AH-
=ifear F1 A gfaar fag a3 | gga-Tga
AT |

SHRIMATI PURABI MUKHOPA-
DHYAY (West Bengal): Mr. Deputy
Chairman, Sir, while supporting the
provisions of this Bill, I have to make
B!l is
thoroughly inadequate for the protec-
tion of the
sales promotion

ooservations, This

service and jobs of the
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have no security of service.. They
have to work under very hard condi-
tions. They are not amply compensa-
ted so far as their wages and earnings
are concerned. The womea employees
are specially put to very hard and
difficult arrangements. They go from
house to house, completely insecure
because they have to visit houses dur-
ing the day-time and fhey have to go
inside the houses and nobody ever
knows whether the girl will come back
because there are miscreants in the
society and there are people who take
advantage of the poverty, and, there-
fore, I would likXe the Government to
take note of the insecure conditions
under which these women workers on
the sales promotion jobs have to work.
I can give you hundreds and thou-
sands of examples ‘where on flimsy
groun®s those who are employed on
sales promotion in different pharma-
ceutical industries have been checked
out. There is absolutely no security
of their job. Although there are some
provisions under various emiployees’
benefits Acts which are applicable to
them but those provisions are so mea-
gre that the employees cannot go to
the courts to get legal justice when
they are retrenched or when some in-
them. Then
meagre

justice is done to
they are employed on so
salaries that they do not have money
to go to legal authorities for r«d-
ress of their grievances. I would
like the Government to take r.ote
of these insecure conditions and
the inadequacy of the
the commission that theyv get,

salary o

Sir, the original Act was appli-
cable only in case of pharmaceuti-

cal industry but by sub-section 5.
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it is said that by a Notification, the
Government will include more in-
dustries  under
this  Act, But unfortunately, though
this Act was passed in 1976 it iy
1930  now and during all  these
four vears, not even onc single in-
dustry  was  brought  under  the
purvicw of this Act. It started with
pharmaceutical  industry; it is still
going on with pharmaceutical in-
dustry and no other industry to my
knowledge—I may he wrong; let
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the Minister  correct me—has
been  brought under the purview
of this Act, Why is it that the Go-

vernment is ignoring the legiti-
mate demands and legitimate needs
of hundreds and thousands of pri-
vately employed people 2 They
are not getting any justice from
their employers. Why is the Go-
vernment not coming forward with

adequate  legislation ? I would
nege  upon the Government to
bring in more industrics under the

provisions of this Act,

Secondly, Sir, even under this
Bil, only 20 per cent of the employees
will he covered, not more than that,
because the upper limit is Rs, 750
per month ‘The Government should
have extended the upper limit
of the income  Dbracket so that more

and  more employees could be
brought under the pmview ol this
Act,  This is not a comprehensive
Act, What the Government did

was what the Committee on Subor-
dinatc  Legislation had said, be-
cause in the original Act, the 1ule-
making power is there. The Com-
mittee  on  Subrodinate  Legisln-
tion had said:  “When the rules
are made, it will immediately De
placed before both Houses of  Par-
liament.” Tt is not a comprehensive
Bill; it is not adequate an there-
fore, the Government was reques-
ted to bring in a new legislation. But
this is only a modification of the
rules, and not a new Act. Not even
a single section has heen added to it
to make it more comprehensive
and to make it applicable to other
sales piemotion employees. I know

the provisions of
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that even those who are working
there for years together, continuc
to do so on daily wages and at
the time of recruitment, people
from ontside are taken and
the employees who have been work-
ing there either on daily wage basis
or on monthly wage or on com-
mission basis do not got a chance.
They should be given preferential
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treatment and whencver there is
a vacancy in the regular appoint-
ments, they should be given pre-

ference to get  these appointments,
Specially in  regard to the mater-
nity  benefits and other things
which  they have mentioned. I
have already told you that the work-
ing conditions of these employees
are very precarious; this is spe-
cially so from the point of view of
the women employees, The Go-
vernment should, therefore, think
of other methods by which they
can, bring justicc to these poor wo-
men  employees, to these poor
employees who are working in very
difficult conditions. They are not
organised like any other industry.
They arc scattered «ll over the
country, They do not know each
other, They do not have time. They
do not have the means to meet.
Hence, they are not able to or-
ganise  themselves. Because they
arc not organised, there is no
reason why the Government should

not do justice to them.
While I congratalate the Go-
vernment  for bringing  forward

this Bill, at the same time. I am
sorry, it i3 not more camprehensive.
There should have been more pro-
visions for security of job and other
benefits and more and mere people
should be brought under this, The
income  bracket should be higher
and more industries should be
brought within the purview of this
Act,

at fwix =z @ (fagre) @ 99-
Auafy qevey, § = fadaF Fr T
FYAT . ATFT T F AT G937 FY
s A w5 oag fdas st
AT & Z1ZA W 9w GFar mar o7 o

-
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FAAT TR WA 90 g & earres
13 a8 AUl F I I & AT A
AT F 1 ATHIA AAGT &N ITHN HALE
F forir ag T off M L Igq H a2
Tred off o T &1 3 AW 7 9ATE
2, & a5 fready & av Y 1 arfs
¥ T2 FGT T G @ T TR TG
e s femvgr g afFvag Sa
#1 & foor, § 39 F7 qAdGT FETE

oq S AT S99 &, 99 FW § I
#1 afaqs § qfaar & 99 3 warfers
g fa=r wrar & | ¥9 F1 H g w
g_AfFT oF ard A AR oA fearn
=1gat § 5 35 T aqreat @ ar
¥ qadr ¢ | feee Fafe ST Araar A g
AT 3FrA S0 W A8 qF a9 agd i
& | g F7 ena @A =gy B
ZaTEAT 7 (Sl & a1y g99 @aT |
(zamuta) o< 3@ fokr ey aaray A
faf 7 & 3 T AT W@ W@ A
790 A # 35 FgA0 Ag@r § &
(Interruptions)ag HICAHIELFHA FHAS
F AN A, AT & G H g, o0 F
FAYAT TR AR, .

oY guawiafa  § 78 gaw W g
oo T

st {ma we% @0 @A AT Ag fa
T TATH W ST AT A L L L

= AMFAT AATL WEY (ITVIZIH )
R 7 qFAF q@ s ST & o 3
AT R FTH a7 A forsvraa &1

st fog =eg av R gATAl W
AT F W@ F ware o s
F gAT AMET T AF & AT T&T g
§ Traed 37T TG & | Y Ig FUESTEY
3, FfFT FATITTN FW@ FA IT AT
ZAAT aqat gr war f& oy e u
FET STFEH ALY AT § =g F AW O &
T AT T TATH HET & AT T TTT A
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Y & for 37 #Y T A AW F1 wrEr
2T & WX AT 090 P A9 &, 1 AT
Fgar g 5w w1 o afefade gfm
F1a g fag 1 a1 FT oF e S
FT GFAT &, 98 QiHe 4T Frhend &
oy qdwre anl & oy g1 e o

& far w9 3w
3 M FATH | WY AR A & T

oY [T A qF AW F1H FEH
FaRaAm o § 7 1 AW
fr & afFv o8 P aT € 1§ g7
Gy T & qAM AT TR F&F AT
FFTE | N TR TR § qg AL AT
qry g | (saE)

wy gyawata g ST f gre
Foare 7 § B @@l Y ami &
fer 7

=t fga == @1 EfAw OF oy
F AT & {9 T FT T qA9
X UF EhF aATHT =i |

79 famr o gue dwIres & warfeas
ST SEeE A var €, § e qada
FETE |

SHRI AMARPROSAD CHA-
KRABORTY (West  Bengal) :
Mr. Deputy Chairman, Sir, I wel-
come this Bill and support it, but 1
do not understand only one thing,
why the Government is shy in ex-
tending the provisions of the Bill to
other industries. From my personal
experience I can tell you that in
Standard Literature Company and
other book companies hundreds of
people are engaged, but there is a
legal lacuna, they are not given the
status of an employee or a workman.
Although theysay that the provisions
of this Bill would not affect the ori-
ginal Act, I donot know why they
are silent about the definition of
‘workman’ because, as you know,
that would attract the provisions of
the I.D. Act. On the question of
‘workman’ there is a serious dispute,
whether theyare working ina super-
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visory capacity or in a managerial
capacity. According to the Act
those working in managerial capacity
arenot included. Even then there
are many industries. Iam president
of that union and I am fighting for
a long time for applying the provi-
sions of the Dharangadhara Chemical
case of the Supreme Court to those
industries. I say if the controlling
authority is the management, then
they must be given all the benefits,
but this Bill is silent about that,
It will be very difficult to attract
those people under the provisions of
this Bill. 'The Bill is silent about the
workers who are engaged for sales
promotion in different industries.
So, may I request the Minister to
extend this provision to all industries
like pharmaceutical or some other
companies where hundreds of people
are engaged, but they are not get-
ting auy benefit ?

Their position isvery bad. Onec
fine morning they find that they are
not getting the orders and they
cannot go to the market. So, it is
a very pathetic condition. Hund-
reds of workers throughout the
country are living in a situation of
unemployment. There is a lot of
transaction of foreign exchange in
those companies. Why  should
these companies deprive these per-
sons of the benefits of a workman or
an employee aud make discrimina-
tion.

Therefore, I would like to draw
the attention of the hon. Minister to
this and request him to think on
these lines because it will save and
help thousands of people who are
working asagents, or inother words,
who are working as salesmen in the
sales promotion departments. So,
this is in brief.

Regarding the Bill, if the Go-
verminent takes a very reasonable
attitude towards these people, I
think the other purposes of the Bill
are welcome. With these words I
finish my speech.
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1 ANEET AL WF . STITafy
SiY, At fad oF &1 917 FgAr g d
T F(AAqT T AR FAT BT
ISTANT AZ F1T W TAH H TE Aq |
UF AT FT O q47 89 A fF Jew
FAIET OEATET 9T AT TEREe
ferm@z vz 0] T 98 AIAAT FAT
g At | AT R 3T FAIret
#1 FeEAT feerqe Qe & www T3
AT ATEET & | TaFT FIE q9g 7 A
oIy 1976 § J3fF fafqes vaz qrg
EAT I&H aas T 7 3AH FAE S @Y
g | Ta® adt ag g 5 geyarigd
Sqr f& ST STEAY F v &, 97 3wET
9 IIEAT | W I feege
TAZ 1] AT 9 9 o 999 AT BN
AT gq@ G WA TR T FE AT
I FE F(, T¥ GFTATSST T AT
ZHT | F1E TG TLHIX A A8F qq18
T FHATRAT FT o0 FHATTAT & 1
AT T@T AT LT & | ZAF1 FAT IG F
Tl AMAE FT T GAIT IFATAT AT
@I & A FIE T G A @Y
FATAT | T A TH FFATHT A Fqr4T B
FH1fF Tg HA-AMTAIL ST JFA § gaiery
THET F1 qfA T A8 (Forar 57 fF =y
qrATESe JaT § 9 Afwme Ffafee
T AT G 1 UAoHTEoT T F FIT FAT WY
gEa F¢h qIAT AfAfe T & | a%
TFIATSS | FAT FTATT FXH aAfTF
q AT AT FAACATEE AW S E
IR JT ATAT AL TG 3 71 JU<
Tgr g 1 S gEs @ gy fo |,
AMH T2 o, Ay fawer & 957 #rg
2 3 arfea sy gafea w@r & fad 8
HUASH ¥ AIFT AET & STH 1 A HAY
T H =77 FA FT R AG0 § | g
FI ST & waard fay 4 g
afawioa: ANl & 1 ST Amd
TEATE & | STHT A6 FY A8 faaqifcey

TR | o R SR ¥ ST S
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F faan sre A1 q QT ag Fa AT AG0
qEAT | IEEdaw fsEqge Ud 39 WY
FfF AT TET a@r, TFH FHL0 AR
sarET FALT fHaar Frfgy, 70T AT
FT AT LN | T F1AA F7 T OB TA
T2t 3 sty fa Ay 750 a% HfAg £
faar | 750 % AT ITFT oo, WETE
g mfaq § | THfad FIT T09T 300-
350 ®YY AA 379 HGMATC T A1 T
IR e R A T B (o i ol i 2
=year & ° arfral ¥ fag ag g fr fam
I § Ueer AWITq F UFATES F fqy
g f ag oo FEAT T0] a8 deT
FL IUT A@ F T fqu § O F Ay
TgEg ¥ fraew Fean fF g g &
DT HT AfFEHANT F K GIEIT TEI
g 911 3 | 3TH 91y 5w wE
7 gl FAATTET 1 gsEme fsene
UFZ % I AT 2 | SAH FIS 219 &r af
IAF! AT L FL | 34T o A5 Aifaa
TEN & [ U TRIEAT q5T & URATes
FY, IFA AT I I F AT § A8
W | T weel & gy § =w fq9uw
FT qRAT F@T E
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SHRI P. N. SUKUL (Uttar
Pradesh): Mr. Deputy Chairman,
Sir, this is a very welcome Bill,
Although our Opposition friends
havesaid the Government proposes
to do away with the difficulties of
these employees and others like them
plecemeal, still Isay thisisa very
welcome move, thisisavery welcome
Bill because at last the Government
seems to be conscious about their
difficulties and proposes to do away
with them, The only thing T have to
sayis, assome hon, Members from
that side have sa‘d, the pay limit for
being covered under the provisions
of this Bill is rather less, that is,
Rs. 750.

Today we know that class IV
employees in the Reserve Bank and
such other establishments get Rs. 800,

[RAJYA SABHA]
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Rs. goo and like that. Now, if class
III employees getting only up to
Rs. 750 are to be covered, itisnota
very goodstep.  Our hon, Minister
should reconsider this thing, and per-
sonally I suggest that at least those
who are getting up to Rs. 1,200 or
Rs. 1,250 should be covered under the
provisions of this Bill, We know that
these employees do a great service
to the nation and to humanity and
their industryis a life-giving industry.
Now, if the working conditions and
living conditions of employees engag-
ed in such industries are notup to
the mark, the adverse impact will
be on the citizens, on the nation
itself. So I suggest that at least
those getting up to Rs. 1,200 or Rs.
1,250 should be covered under this
Bill.

There isno doubt that the Bill
is not exhaustive or comprehensive
and I join some of my oppos'tion
friends in suggesting to the hon,
Minister that a comprehensive Bill
on the subject should be brought as
carly as possible to cover others to
who are not proposed to be covered
under this Bill at present.

The Government must ensure that
the employees are pesonally secured,
specially the women employees—as
somebody from that side has said—
and these employees must also be
given achanceto enjoy at leastnormal
living and working conditions, I
have been the Chairman of the U.P.
State Government Employees and
alsn the Chairman of ti.e All-India
State  Governme:.t Employees
Federation. From time to time so
many persons engaged in the pharma-
ceutical industry come to me and
tell nie about their difficulties and
inconveniences, and it is true that
their employers are not generally
very kind to them. If these emp-
loyees try to organise themseclves
and they want to raise their demands
and want that those demands are
conceded through agitations and
all that, naturally they lose the
favour of their employers and they
are sacked. So it is very necessary
that the security oft their service is
ensured by the Government.
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[Shri P. N. Sukul]

As regards multi-nationals, well,
I dowant thenationalisation of these
multi-national pharmaceutical con-
cerns. But, perhaps, here, as some of
our Opposition friends have said,
our Government does not propose to
let them escape only because all
are not multi-national  concerns.
There are our own Indian concerns
also. So, likewise the same treat-
ment is going to be meted outto them
whether they are multi-nationals or
they are not multi-nationals. How-
ever, if the multi-national concerns
do not obey the law and if they do
not ensure proper working and
living conditions to the employees,
they should be taken to task and, if
necessary, they should also be na-
tionalised. There is no difficulty in
doing that. Some of nur friends have
said that there is great scope for
raising the period for filing com-
plaints. Within six months ol the
comuission of an oftence a comp-
laint is to be filed in a court of law.
Otherwise, justice cannot be obh-
tained by the suffering employees,
Some suggested that it should be
three years. T would suggest it to
beone year. At least provision of
one year should be there so that
within one year one can go to a
court of law and get justice. So thiy
should also be taken into account.
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Idonot want torepeat all that
hasbeensaid. Much hasbeen said.
With these two suggestions only, that
the pay limit should be raised to Rs.
1,200 or Rs. 1,250 and the default-
ing employers should be taken to task,
and instead of a period of six months
the period for filing a complaint in
a court oflaw beraised to one year,
I welcome this Bill and I appeal to
the House to pass it.

THE DEPUTY MINISTER IN
THE MINISTRY OF LABOUR
(SHRI P. VENKATA REDDY) :
Mr. Deputy Chairman, Sir,. ..

MR. DEPUTY CHAIRMAN :
There are various suggestions. You
try to meet them.
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SHRI P, VENKATA REDDY :

. . T thank the hon. Members
for their unanimous support to the
Bill, At the same time, they have
given many valuable suggestions.
Sir, this Bill is of a formal nature.
As the Members are aware, it is
just to give legislative backing to
Rule 3, because that may be cha-
llenged in a court of law. On the
recommendation of the Subordinate
Legislation Committee of the Rajya
Sabha, this Bill has been brought.
Nine Members have taken part in the
debate : Mr. Dhabe, Mr, Riddhuy, Mr.
Gupta, Mr. Ladli Mohan Nigam,
Mrs. Purabi Mukhopadhyay, Mr.
Shiv.  Chandra  Jha, Mr. AP,
Chakraborty, Mr, N,P, Shahi and
Mr. Sukul. More or less, all the
Members have welcomed the Bill
and supported it unanimously.
Even the demands made are also
unamimous, more or less. Summing
up all the suggestions made, broadly
speaking, therc are four main
suggestions. One is that the ceiling
should be raised because only 20
per cent of the emplovees arc heing
benefited. 8o per cent are not. The
sccond is that it should be extended
to other industries. So far, this is
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confined  to the pharmaceunatical
indusiry only, So  many other in-
dustries may bhe covered so that

in respect of their employecs engaged
in sales promotion they may get
benefits, Another thing is that the
terms “‘workman” and “wage” may
he vedefined so that more benefits
could be given to these employees.
And, at the end, the fourth suggestion
is in regard to a comprehensive
legislation. Maoa=t of the members—
in fact, all the Members—have
criticised in this respect saying
“Why don’t you bring in a comprehen-
sive legislation instcad of this piecemeal
legislation ? » They have suggested
that a comprehensive legislation
should be brought so that many
anomalies may be done away
with and many benefits mav be given
to the employees. Sir, I would
deal with them one by one.

About raising the wage ceiling
I agree with the sentiments expressed
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Ly the hen, Members, TFour years
hack, in 1976, this was enacted. At
that time, the information was that
about 15,000 employees were being
benfited, Buinow a good number of
the employees may not | et this henefit
because in these four years the total
enoluments of a number of employees
have increased and so they may not
get the benefit. The Government
1s actively considering to raise the
wage ceilling. At the same time
for other industries also, it is being
considered. Most of the State Gover-
ments have approved it, They have
recommended that this Act mav be
extended to 11 industries,

Mainly, Sir, the State Govern-
ments have recommended to extend
this Act to other industrics, that is the
cosmetics and soaps. the rubber
products including the tyres, the auto-
mobiles including the accessories and
the spasc parts, the ready-made gar-
ments, the footwears, the hreweries, tl e
electrical appliances, the agricultural
imiplements, the paints and varnishes,
the heedi, cigarette and other tobacco
products and the soft drinks. For
these cleven industries. they re-
commended that this Act should he
extended. Therefore,  these re-
commendations should he taken care
of. The Government 1s also considering
these favourably., It is also under the
consideration ol the Government,
I cansay, Sir.

Next thing, Sir, is that the Govern-
ment is examining to amend the 1.D.
Act. The Government is contempla-
ting to convene a tripartite meeting
as early as possible, It is being
examined, Sir.

SHRI SHRIDHAR WASUDEO
DHABE : I have pointed out to him
that the Supreme Court in 1978 held
that the penal offence for closure and
thre requirement of notice 1o he given
to the Labour Commissioner three
months in advance ultra vires. I would
like to know from the, Minister why
action can 1ot be taken under the pro-
vision which is already existing. The
workers are losing compensation, and
the managementis taking full advan-
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tage and closing the undertakings on
small pretexts, I would like to know
from the Minister why this aspect of
the case should wait for the
tripartite meeting. Why not an am-
cndment of the Act be suitably made
so that the workers of th- closed
industries get compensation, and
also relief ? I would like to know what
the reaction is. I have specifically
raised the question, ‘
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SHRI P. VENKATA REDDY :
Sir, to bring a comprehensive legi-
slation to do all those things, naturally
we have to convene a tripartite meet-
ing, We have to take the views of the
employers as well as the employees,

SHRI SHRIDHAR WASUDEQ

DHABE : It is already there, The
I.D. Act was amended in 1976,

Therefore, the question of the tripartite
meeting does not arise in the matter,
That is what T am saying,

SHRT P. VENKATA REDDY :
The idea is that for redefining
workman or wages, for all those things,
a tripartite meeting is required,

SHRI SHRIDHAR WASUDEO
DHABE : I am not saying about wages;
I am saying about the closure of the
unclertakings.

SHRI P. VENKATA REDDY :
Regarding bringirg a Bill to amend
the I.D. Act and a comprehensive
Bill, as you said, all these things are
to be taken into consideration,

MR. DEPUTY CHAIRMAN
This maiter should not wait for a
tripartite  conference because the
Supreme Court has already given the
judgement:

SHRI SHRIDHAR WASUDEO
DHABE : On 24-9-1978,
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DR. M.M.S. SIDDHU : Sir, I
have raised two or three points
which have not heen answered,
whet"er inspectors have been appoin-

ted . .

SHRI P. VENKATA REDDY :
I am coming to it Sir, 1 have not
finished.

SHRI SHRIDHAR WASUDEO
DHABE : I am saying that the Supreme
Court decision 1s there. The I.D.
Act got a provision while amend-
ing it in 1976 that no closure should
be made without giving notice to the
Labour Commissioner and that if
no notice was given it was a penal
offence. The Supreme Court as back
as 24-9-1978 held it ultra vires the
Constitution. You say that the
matter is under consideration. I
would like to know why it should wait
for a tripartite meeting. Why not
bring an amendment directly ?

247

SHRIP. VENKATA REDDY :
Not with regard to this point, I told
that with resard to the definitirn of
workman, And with regard to this
thing 1 have taken note of it and I
will get it examined, Sir.

So many Members have cri-
ticised that I have brought a piece-
meal legislation instead of bringing
a comprehensive legislation. In
this respect, the Governement really
wanted to bring a comprehensive
legislation without bringing this small,
as said by you, plecemeal legislation.
Sir, it takes time to bring a compre-
he sive legislation because so many
aspects have to be considered, and a
tripartite meeting has to be held.
Therefore, in this session it
would not be possible. Sir, this
amendment Bill was moved in 1979
Long back during the regime of
the Janata Government it was moved
Therefore, it was pending in the
Rajya Sabha. And anybody could
challenge in a court of law the
existence of rule 3 b cause the Sub-
ordinate Legislation Committee has
pointed out that it may be challenged
in a court of law because the scope
of this rule is beyond the rule-making
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powers conferred on the Government
by the Act ; and, therefore, this
should be amended. The Subordinate
Legislation Committee had recom-
mended thisin 1976 itself. In 1979
it was introduced in the Rajya Sabha
and now it has come up We are not
bringing this legislation just now.
It was pending there long back. So
a comprehensive legislation should
be brought, There can be no second
opinion on that. It is being consi-
dered and I can say that as early
as possible a tripartite meeting will
be held and necessary steps will be
taken to extend this Act to other
industries also. Tt is quire essential.
As T said, the State Governments have
recommended some 1100 industries.
LEven for other industries it will be
considered, It will be considered in
the meeting. On wage ceiling, the
consensus of the House is the same
as the Government's thinking That
may also be considered favourably,
About the I.D. Act, it is a somewhat
complicated affair. It should be
discussed in the tripartite meeting
and the Government iz examining
the case,

The hon. Member, Dr. Siddhu, point-
ed out that inspectors are not being
appointed in all the States. 8ir, I
will get it examined and see that the
Act is implemented w:thout any lapse.

Another hon. Member, Shri  Gupta,
also made some suggestions. While
bringing this comprehensive legisla-

tion, all these things will be kept in
mind. He said a fine of Rs.
1,000 is very meagre and they may
not be afraid of afine of Rs 1,000.
Therefore, he has suggested imprison-
ment for three months or six months
or whatever the period  Like-
wise other hon Members have made
suggesions to plug loopholes in the
Act.  They have said that some
amen-ments should be made to this
g(ilt by bringing a comprehensive
ill.

Therefore, Sir, I once again thank
the hon. Members for hav ng suppor-
ted this Bill and for giving so many
valuable suggestions for our guidance,

o}
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SHRI BHUPESH GUPTA (West
Bengal): Speak a little more,

DR, M M.S. SIDDHU: I asked
whether the ESI scheme is being
extended to them or not. If not,
will the Government consider tiat
these exployees should also be covered
by the  provisions of that Act.
Secondly, I have brought to your
notice . ..

SHRI P. VENKATA REDDY :
Which employees ?

DR, MM.S. SIDDHU : The,
Employces State Insurance Act is the
one under which the industrial
workers are covered. These people
belong to the pharmaceutical indus-
try, Do these employees enjoy the
benefits of the provisions of the ESI
Act ? If so, will he also look into the
matter regarding the site in South
Delhi which T have brought to his
notice ? I did not want to use strong
words. The way the DDA has done it—
I did not want to use any words which
might have led to acrimony—-the way
it was given to Modis is a matter
which the Government may go into,
For the sake of the private sector, they
have sacrificed a site for workers’
hospital, -

SEHRI P. VENKATA REDDY:
Sir, regarding ESI hospitals or any
hospital . . .

MR. DEPUTY CHAIRMAN :
No, no, he wants to know whether
to the ESI scheme is applicable to
the employees.,

SHRI P. VENKATA REDDY :
That is different. Workers who
are working in all the industries
do not come under this Act. Only
the sales promotion employees, in
Pharma ceutical industry will come
under it, Therefore, . .

SHRI ERA SEZHIYAN (Tamil-
Nadu) Do they get that benefit?

SHRI P. VENKATA REDDY:

No, they must be sales promotion
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employees. I think the ESI em-
ployees do not come under this
provision.

SHRI ERA SEZHIYAN : Do
these people covered by the Bill get
the benefit of the ESI scheme ?

SHRI P, VENKATA REDDY :
That is to be found out. At the moment,
1 have no information, Once
again 1 thank the honourable Mem-
bers for giving unanimous support
to this measure, and I commend that
this he passed,

MR, DEPUTY CHAIRMAN :
The question js—

“That the Bill to amend the Sales
Fromotion Employees (Condi-
tions of Service) Act, 1976, be
taken into consideration, ”’

The motion was adopted,

MR. DEPUTY CHAIRMAN :
We shall now take up the Clause-
by-clause consideration of the Bill,

Clauses 2 and 3 were added to the Bill.

Clause 1 Short tille

SHRI P, VENKATA REDDY 3}

Sir, I move—
2. “That at page 1, line 4, for

the figute ‘1979’ thefigure‘rg80’
be substiluted.’

The question was put and the motron
was  adopted,

MR. DEPUTY CHAIRMAN :
The question is—

“That Clause 1, as amended,
stand part of the Bill.”

The motion was adopted.

Clause 1 as amended, was added to
the Bill.

The Enacting Formula
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SHRI P, VENKATA REDDY :
Sir, I move—

1, “That at page 1, line 1, jfor
the word ‘Thirtieth’ the word
“Thirty-first’ be substituted.”

The question was put and the motion
was adopted.

MR. DEPUTY CHAIRMAN :
The question is—

“That the Enacting Formula, as
amended stand part of the Bill.”

The motion was adopted.

The enacting Formula as amended,
was added to the Bill,

The title was added 1o the Bill,

SHR1 P, VENKATA REDDY :

Sir, T move—

“That the Bill, asamended, be
passed.”

The question was proposed.

SHRI BHUPESH GUP1LA : Sir,
I support this provision, They have
also supported it, yes. I support it
despite the fact that there the students
have been brutally beaten., I have
got the report. Even with that angui-
shed heart, though very annoyed.
I still support the Bill. . .

MR. DEPUTY CHAIRMAN :
The question is—

“That the Bill, as amended, be
passed.”

The motion was adopled.

STATEMENT BY MINISTER
Joint Indo-Soviet Declaration

TFE MINISTER OF COMMER-
CE AND STEEL AND MINES
(SH I PRANAB MUKHER]JEE):
M7 Deputy Chairman, with your
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permission, on behalf of the Minister
in charge of External Affairs, I beg to
lay on the Table of the House a copy
of the Joint Indo-Soviet Declaration.

SHRI BHUPESH GUPTA (West
Bangal) : What is the gist? I would
like to have a gist of it,

SHRI PRANAB MUKHER]JEE :
No, it is a long statement.

SHRI BHUPESH GUITA
I don’t mind, just give the gist.

SHRI PRANAB MUKHER]JEE:
All right. T shall read it then.

The Republic of India and the
Union of Soviet Socialist Republics.

Recalling the relations of close and
traditional friendship established bet-
ween them and expressing the firm
resolve of their Governments and
peoples for the further development
of these relations.

Aware of their resporsibility for
the promotion of international
peace ...

SHRI LADLI MOHAN NIGAM
{(Madhya Pradesh) : Why not you

give us just the operating clause ?

SHRI PRANAB MUKHERJEE :
Sir, if you permit me T can do that.
I shall read the other portion.

India and the Soviet Union note
with profound satisfaction that the
relations between them which have
been fruitfully developing for decades
in an atmosphere of friendship and
trust, provide an eloquent example of
practical implementation of the prin-
ciple of peaceful coexistence of stares
with differing socio-economic systems.
These relations are developing to the
mutual benefit of the peopl:s of both
the countries on the basis of equality
and mutual respect, strict observance
of sovereignty and non-in:erference
in each other’s internal affairs.

The two sides are convinced that
the Treaty of Peace, Friendship and



